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LEGISLATIVE DEPARTMENT.

We, the undersigned, members of “the Select
Committee to which the Bill further to amend
the Indian Limitation Act, 1908, was referred,
have considered the Bill and have now the honour
to submit this our Report, with the Bill as
amended by us annexed thereto.

We have omitted clause 4 of the Bill; if the
Bill does curtail any existing period of limitation,
the date we have fixed in clause 1 for the com-
mencement of the Act will allow sufficient time
for a8 suit being brought under the summary
procedure before the Bill comes into operation.

The 2nd September, 1925.

In any case a suit under the ordinary procedure
can always be broug bt within the exi:ting limita-
tion period.

In the amendment proposed in Article 5 we
have transposed the last clause to mske the
meaning clearer.

2. The Bill was published in the Gazette of
Indis, dated the 29th August, 1925.

3. We think that the Bill has not been so
altered as to require re-publication, and we recom-
mend that it be passed as now amended.

A. P. MUDDIMAN.

ABDUL HAYE.

P. S. SIVASWAMY AIYER.
B. VENEATAPATIRAJU.
K. RAMA AIYANGAR.

C. V. KRISHNASWAMI AYYAR.
D. V. BELVL

K. C. NEOGY.

M. V. ABHYANKAR.

H. TONKINSON.

M. A. JINNAH.*

® I am pot satisfied that there is any sufficlent ground for enlasging the period of limitation from 6 moaths to a yeas.

M. A JINNAH.



(As amended by the Select Committee.)

(Words printed :in [italics indicate the
amendments made by the Select Com-
mittee.)

A

BILL
Further to amend the Indsan Limstatson Act, 1908.

WHEREAS it is expedient further to amend the
Indian Limitation Act, 1908, for the purposes IX of 1908
hereinafter appearing; It is hereby enacted as
follows :—

1. (I) This Act may be called the Indian
Short title and com- Limitation  (Amendment)
mencement. Act, 1925.

(2) It shall come into force on the first day of
April, 1926,

2. In the First Division of the First Schednle.m of

Amend:neg: I;::j .—\‘:ticlo tAoctt};.CQOBIndim Limitation ™ 1008.
5 of First S t , mafter called
Ac‘: IXI:I 1908. ¢ ° the said A((:;,l:ma.

(a) after Article 4 the heading “ Part IV.—
One year.” shall be inserted;
(b) in Article 5—

(3) to the entry in the first column the
following shall be added, namely:—

‘““where the provision of such sun
procedure does not exclude the ordi-

nary procedure in such suits and under
Order XXXVTI of the said Code ”*;

(s%) {for the entry in the second column the
entry “One year” shall be sibsti-
tuted ; and

(c) the he&ding “ Past IV.—One year” £t
Article 5 shall be omitted.

3. In the Third Division of the First Scheduls

Amendment of Arti- to the “id ACt, in the entry
cle 169 of First Schedule’ in the first column of
to Act IX of 1908. Article 159, a’ter the figures
and letter *“128 (2) (f)” the words and figures
* or under Order XXX VII ” shall be inserted.
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